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IN THE CENTRAL ADNINISTRATiVE TRIBUNAL HYDERABAD BENCH
AT HYDERAEAD.

0.A.NO.800 of 1995,
Be tween Dated: 7.2.1996.
M.Manikva Prabhu o Applicant
And

1. The Chief General Manager, Telecom Department, Gunfoundry,
Hyderabad. :

2., Telecom District Engineer, Telecom Department, Sangareddy,
Medak District. :

3. Sub Divisional Officer(Telephone), Sanga Reddy, Medak‘Diét.

vee Respondehts

Coeunsel for the Applicant : Sri., S.Ramakrishna Rae

CORAM:

Hon'ble Mr., R.Rangarajan, Administrative Member
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O.&.NO.BOO/EEE . Date of Omders 7,2,96
JUDRGEMENT

X &As per Hon'ble Shri R,Rangarajan, Member (Admn,) X

* Kk %

The applicant while working as a regular mazdoor
was suspended on 29,2,88 under Rule 10 (11 (b) of CCS (CCa)
Rules, 1965 as he was proceeded against in a criminal c:asé |
under Section 498-A of IPC on the file of Additional Sessions
Judge, Medak at Sangareddy, Thereafter he filed an appeal
C.A,1255/92 in the High Court of A.P. and he was exonerated
of all charges by order of the High Court dated 7,9.93. The ‘
applicant slso submits that he was not préceded_ against by
instituting any departmental enquiry, As he was exonerated
ot all the charges by the High Court the suspension orxder
was revoked by orxder dated 1,10,93; (A-1), But this order
of revokation of suspension does not indicate how the suspension

pericd ig to be treated,

24 - This 0A is filed praying for a direction to R3
to regularise the period of suspension from 29,2.88 to

1,10,93 duly drawing his pay and allowances for the said
neriod and consecuently diréct the respoadents to promote
him to the post of Phone Mechanic as he was gualified and
empaneélled in the papel for promoticn deced 10,11.94 with

all consecuential benefits,

3. The applicant states that as ey FR 54-3B(1)

if suspe:ision is revoked, the asuthority rcomretent to ordex |
reinstatepent should make a specific order in regaxd to the
treatment of the pericd of suSpension and alse in regard

to the pay and allowances toO be paid to 'the government sServant
for the pa.:fiod of suspension, T@ above provision has not

been complied with in the order at A1,
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4e The contention of the applicant is that no further L]

departmental enquiry was processed in connectiom with the

case under consideration., Further after he had been reinstated,

he was empanelled for the post of Phone iechanic following
necessary rules, This would indicate that there is no intention
to proceed against him by the department and hence there

is no reason for the respondents not to treat the suspension

rveriod as duty.

5. The learned counsel for the applicant also relies

on the following citations i~

(1) 1990 (12) AIC 643 (S,%amson Martin Vs, Union of India

and others)

{2) 1993 (24) ATC 641 (Basant Ram Jaiswal Vs, Area Manager .
orth) Mahenagar Telephone Nigam Ltd., Bombay Telephones and

another).,

(3) 1989 (9) ATC 128 (Kartick Chandra Bcsé Vs, Union of

India and others)

(a) 1993 (25) ATC 321 (Girdharilal Vs, Delhi Administration

Delhi and others,

go state that in the absence of any specific oxder regarding
tha‘treatment of the suspension weriod gs provided fbr under
fule FR 54 B(1) the applicent is entitled to get the period
treated as duty and he is also eligible for full pay and
allowances for the period and as the suspension i& treated as
duty he is to be promoted as ?hone Mechanic as he had already

been empanelled for that post.

6, As seen from the A-1 order thz aprlicant has
been reinstated, It is also & fact that the said oxder does
not indicate how the period of suspensipn is toO be treated,

In view of the above it is necessary that a sgeéific order

has to pe |
g JE— L3
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Copy toj-

1.

2.

A

The Chief General Manager, Telecom Department, Gundeundry,
Hyderabad.

Telefcom District Engineer, Telecem Department, Sangareddy,
Medak District.

Sub Divisienal Officer(Telephone), Sangareddy, Medak District

One copy to Sri. S.Ramakrishna Rao, advocate, CAT, Hyd.

)

5. One gepy to Sri. K.Bhaskara Rao, Addl. CGsSC, CAT, Hyd.
6. One copy to Library, CAT, Hyd.

7. One spare cepy.
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Cepy to:

1. The Chisf GCeneral Manager,

Hyderabad.

2. Telecom District Engineer,

Medak District.

(1]

Telecom Departmant,

Telecem Department,

3. Sub Divisienal Officer(Telephone), Sangareddy,

Gunfieundry,

Sangareddy,

Medak District

4, One ¢opy t® Sri. S.Ramakrishna Rae, advocate, CAT, Hyd.

Al

5. One tepy to Sri. K.Bhaskara Rao, Addl. CGSC, CAT, Hyd.

6, One copy to Library, CAT, Hyd.

-

7. One spare CeEpY.

rRsm/-
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has to be given 'by ARB in regard to the treatmnt of th‘e-‘
neriod of suspensSion as provided for under FR §54-B (1),
Hence :i,t is proper to direct R3 to j_.n_dica_te hov the period
of suspension is to be treated following the extant rules -

. o ’ . 1
and taking due note of the judlgements cited above, On the é
basis of an order to be passed, by R3 he should also be | E

considered for promotion to the rost of Phone Mechanic if

his name has already been empanéiléd. ' - {
Te " In the result, the following direction is givenk- |

Raasmulé givé a srjéaking'ylérd@r‘ in regard to the treatment
of suspension E:»ériod‘as' ai:feci:éd above, Hﬁarshould also téke
a decision in regard to the ‘-pi'omtion”cf_‘thé. applicant to the
post of Phone Mechanic if he has been already empanelled for
that post on the basis of the aecision to be taken in regard
to the treatment of suspension period, The above should be

decided by .15. 4,96,
8. The QA is orxrdered accordingly, MNo costsz,

( R.RANGARAJAN ).
Member {(A)

}; Dated 3 7th February, 1996
{Dictated in Open Court) _ ‘ ]
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